CENTRAL ADMINISTRATIVE TRIBIUNAT,
AHMEDABAD BENCH

OA/235/93
Date of Decision 2118.99
Smit. Naniben Parmar, « . :Petitioner (s)
Mr P H Pathak Advaoeate for the nefifioner(s)
X Avcare
¥ L1 oS
Dhvisional Engineer Teleoranh & Anr Resnondentis)
Mr B N.Doctor :Advocate for the Respondent(s)
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e Hon'vie Mr. V. Radhakeishnan : Member (A)

‘The Hon'ble Mr. A.S.Sanghavi : Meniber (J)
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wheither Reporiers of Local papers may be aliowed 10 see the judgmeni?
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2. 'To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of the Judgment?
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A-21. P & T Society,

Jpp. Vastiapur Raitway Station
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Advocate: Mr.P.H.Pathak
vVersus
i T ;\u‘e;r\nn' ‘nomasr Telacranhc
1 . 2 73 ¥ LaEN L5121 1 1151.]1\-“\01 Lbl\c:lk& F132:3
Ahmedabad Telephones Division,
Patel Chambers, Nehrubridge,
Ahmedahad
¥ 1 uuuvuu LI(«L\J
2. The Chief General Manager{Telecom)
atarat Talasnm Fsala
A1 AL 2 AA/UILEY AR ins
P & T Complex
rr A 1 1 E] 1 . Xeral la Yt T’\. . L 1 .
Kpanpur, Anpmegabag~-ssu UL, . KEspondents
Advocate: Mr B N Doctor
ORAT ORDER
OA/235/93
Date: 21.16.99
Thivuce TN coo VBN Wlas w7 . JEN | N . S— & N B L AN
FOp: P20 DI VEIF. vV RAOIIa KT IR an « JYEIRIRIOTE (€2 Y

2. it 15 seen thai the OA has been filed against the judgment of the Indusirial
Tribunal, It 1s now well settled in the judgment of Hon'ble Supreme Court in
Ajay D.Panalkar vs. Management of Pune Telecom Deptt. 1999 LAB LC. 221
that the Central Administrative Tribunal does not have anv jurisdiction to

eniertain any appeal against the judgment of the Industrial Tribunal.
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= ‘ CENTRAL ADMINISTRATIVE TRIBUNAL, DELHI

Application No. » Ogg}’/ R <:7 ?5 B of 19

Transfer Application No. Old Writ.Pet. No. ...... ..
CERTIFICATE -

Certified that no further action is required to be taken and the case is fit for consignment to the Record

Room (Decideq)
Dated: /IZI”‘/"

Countersigned. " , (l(‘) /;&/ﬂ( [,

\
RL\ \.4\ Signature of the Dealing
! Assistant

Section Officer/Ccurt Officer.
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